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Petition(s) for Special Leave to Appeal (Civil) No.5843-5846/2001
( Fromthe judgnent and order dated 19/01/2001 in AS 422/ 96, AFA 99 &

100/ 1994 of The Hi gh Court of Kerala at Ernakul am)

P. V. HEMALATHA Petitioner (s)

VERSUS

KATTAMKANDI P. MALI ACKAL SAHEEDA & ANR Respondent (s)
( Wth prayer for interimrelief and Ofice Report )

Date : 31/03/2003 This Petition was called on for hearing today.

CORAM :

HON BLE MR, JUSTI CE BRI JESH KUVAR
HON BLE MR, JUSTI CE H. K. SENMA

Hari sh N. Sal ve, Sr.Adv.
Kri shnan Venugopal , Adv.
A. Raghunat h, Adv.
PV. Dinesh, Adv.

For Petitioner (s)

For Respondent (s) Shekhar Naphde, Sr. Adv.
E. C. Agrawal a, Adv.
Ri shi Agrawal , Adv.

Mahesh Agarwal, Adv.

s 5555 =555

P. N. Ramal i ngam Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Leave granted. Printing dispensed with. Appeal to be
heard on SLP paper books. Additional docunents, if any, may
be filed within eight weeks. Oiginal record be called for.

As prayed, six weeks tine is allowed to file counter
affidavit on prayer for interimrelief. Rejoinder, if any,
within two weeks thereafter.

Stay to continue, in the neantimne.
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(S. Thapar) (V.P. Tyagi) @@
PS. to Registrar Court Master @@



